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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

MUMBAT BENCH, MUMBAI

CORAM: Hon'ble Shri M.R.Kolhatkar, Membar (A)

MrsiRukmini Balaram Dhamankar,

W/o Late Balaram Gopal Ohamankar
worked as R,C Fitter

under DRM, Western Railway, Rajket
and rasidin% at 121./30,

New B.D.0. haul, G¢K¢Roaﬂ;
Naigaony Bombay 400 014,

By Advocate Shri LeM.Nerlekar eee
v/83

1+ Union of India
through General Manager
Western Railuay,
Churchgate, Mumbai,

2, Deputy Chief Electrical Engineer(V)
Ajmer, Wastern Railuay,
having its office at Powaer House,
Nagare « Rajasthan,

3+ The Bank Manager
Central Bank of india,
Maskati Market Branch,
Ahmedabad -« 380 002,

By Advocate Shri N.K.Srinivasan eoe
CeGoSeCo

ORDER (ORAL)

Applicant

Rgspondents

(Pers Shri M.R.Kolhatkar,Member (A)

Heard Shri L.M.Nerlekar for ths applicant

and Shri N.K.Srinivasan for the respondents,

2, In terms of ths orders of the Tribunal

dated 10,4,1997, further action appears to have

been taken. The Central Bank of India, Maskati

/0
Market Branch, Rhmedabad vide their letter dated

30741997 addressed tc this Tribunal hag reported

as belou fe-
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®(1) We have already calculated the

. errears of Family Pension payable
to above applicant Smt Rukmini
Balaram Dhamankar (Please refer
her O0A{No144/96 gt?12ﬁ2ﬁ913m
payable from 16:8¢94 to 31.5.97
in cofsultation with the Western
Railuay Authoritys

(2) Ve have already disbursed/remitted
the arresrs of pension upto 31397
for Re32052/= to our Dadar branch
for credit of her savings Bank account
No,15796 through our Demand Draft
despatched on 28,4,97 under advice to
the above pensioner and her advocate,

(3) Further calculating and disbursement
of pension will be effected at our
Dadar branch from April ‘97 onwards
upon submission of the revised/new
aeasion ayment order by the concerned
Jestern Bly,authority to our Padar
branch™

3. Counsel for the respondents has elso filed
a copy of instructions issued by FA & CAO, Western
. Zoyed of e
Rafluay to the Central Bank of India,[egﬂoﬂoad
authorising payment of family pension at the rates
indicated wieif. 19491997 0n the back of this

Memorandum following note appears te

® Op scrutinising the calculation of the
arrears of Family Fension from 16.8.1994

upto 31st March,97, it has come to notice

to this office Lhat Family Pension for the
above period has been worked out Basic =

@ Rs 375/« whereas Smt.Rukmini Balaram
Dhamankar is eligible to get Enhanced

Family Pension at the rate of 530/ + DA + IR,
WeBePe 168,94 to 2.3,1997, thereafter Normal
Fam.Pension at the rate of Rs, 375/~ + DA + IR
(As admissible till her death or ree-marriage
whichever is earlier)., Difference betusen
EoF ePo and N.FoPs is also worked out & paid
at your end."

Since the communication from Central Bank, Ahmedabad
is dated 30.4,1997, it is evident that they were not
avare of this communication dated 29,4,1997 addressed

to the Zonal Office of Central Bank of India. Action
to make payment of the enhanced family pension at the
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rate of Rs.530/- + DA + IR y,e.f., 16.8.94 to
2334997 should be taken by the paying bank,
namely, Central Bank of India, Shantidoot Hotel
Building, Opp. Hindmata Cinema, Dadar, A/C No,
16796, Action in this regard should be taken
within three months from the date of communica-
tion of this orders A copy of the order also
may be marked to the Central Bank of India, Dader

on the addressezhnentioned above'y

4ﬁ‘v Counsel for the applicant prays for grant

of intereest on the arrears, Counsel for the respondents
opposes grant of interest on the grouﬁd that it was
because of the failure of the applicant to approach
the correct authority which caused delay and it is
primarily the responsibility of the Bank to take
necessary action, It is further stated that in

terms of the Tribunal's order the Railways had taken
action to mobilise the?machinery to see that tranéfar
of the account along with transfer of the arrsers of
pension end Pamily pension take place. In my view,
the main point in relation to payment of interest is
to see whether/&gieh party had the use of money during
the period uhen4the payment was not made’ The reply
to this question being inaffirmity, I am of the viéu
that Centrel Bank is liable to pay intersst to the
applicant from tho*iééﬁé}f;égi intimation was sent

to the Bank by the daughter of the applicant, namsly,
9.,9.1994 till §0ﬁ3;1997. The rate of interest would
be the rate applicable to the deposits on the savinqi
bank account in a scheduled bank or the rate of interest

stipulated in the CPC whichever is more. Under the

cireumstances, the rate of interest would be 6%.
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The Central Bank should also pay interest on
the arrears of enhanced family pension from
1678,1994 till the date of payment, Payment
of interest alse to be completed within three
menths from the date of communication of the

ordery There will be no erders as to costs,
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